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tina to lIIIIke 811)' cbmp in Ibis policy; 
and 

(c) if so. detai1s theIeofl 

THE MINISTER OF STATE OF THE MINI-
STRYOFPETROUUMANDNAruRALGAS 
MINlSTER OF STATE IN THE MINISTRY 
OF FINANCE (SHRI BRAHMA DUTIj: (a) 
The basic rationale for offering facilities to 
Non-Resident IndairfsI persons of Indian 
Origin to invest in India was to increase 
the flow of foreign excblllge remittances. 
1'he reasons for extending these facilities 
for investment in Indian industry to 
COlp)I ate entities. bUsts, etc. owned by 
Non-Residents of Indian nationality or 
origin are : flfStly, the investible resources 
of non-resident Indians are, in many cases, 
held in the fODD of companies. trusts, c0-
operative societies, etc. rather than in their 
individual capacity; mel secondly, the tax 
situation and other tegulations obtaining in 
many countries necessitate resources being 
held and investmenlS being made through 
coqxnte entities. 

(b) No, Sir. 

(c) Does not arise. 

PlaDtatlon ~ Rudraksha Trees 

8478. SHRI JAGANNATH PATINAIK.: 
SHRl H.B. PA'IlL: 

Will the Minister of ENVIRONMENT AND 
R>RESTS be pleased to stale: 

<a> whethec there are Rudratsha 1rea in 
die COUIlII)'; 

(b) if so, Stale-wise plantation of these 
Ina; 

(c) the names of the C01IDIries where 
they .re abundantly found; and 

(d) the steps proposed to plant more 
Rudnbha trees in the country during the 
Sevendl Plan ? 

THE M1NISTER OF STATE IN THE MJN"-
ISTRY OF ENVIRONMENT AND FOREST 
(SHRI Z.R. ANSARI): (a) to (e)."Rudrabha" 
&reel occur spcnc1ically ill die fOJeltl of 

Andamm and Nic:obar Islands, Anmachal 
Pradesh, Assam, Madhya Pradesh and MaIta-
rasbtra and have been planted in gardens in 
many parts of the COlUltty. Outside India its 
occurrence is reported in Bangladesh. Ind0-
nesia. Malay Peninsula and Nepal. 

(d) There is no proposal currendy under 
consideration of Government of India to 
plant Rudraksha Ina extensively. 

[T"(J1IS'iation] 

Seizure 01 Gold In October-
December, 1986 

8479. SHRI SWAMI PRASAD SINGH: 
Will the Minister of FINANCE be pleased 
to state: 

(a) the quantity and value of gold seized 
between October and December, 1986; mel 

(b) the steps proposed to be takem to 
check smuggling of gold? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARy): <a) The quantity and 
value of gold seized under the Customs Act. 
1962 dming the period Oetobel' to Decem-
ber, 1986 is given below:-

Quantity 
(in Kgs.) 

302.5 

Value 
(Ra. in crores) 

7.'12 
(b) The IIlti-smuggling machinery throu-

ghout the country remain alert. ~arly 
in the vulnerable areas, 10 p'event 8nd det-
ect smuggling of gold into the country 
through various means. Sophisticated anti-
smuggling ~ are U1iliJed in this 
task. Close co-oidination is maintained 
with aU concerned agencies to the preven-
tion and detection of gold smuggling into 
the CXJUIIIry. 

(Engli.rhJ 

MaIpndlceIla Stoc:k ExchaDges 

8480. SHRI D.N. REDDY: 
SHRI SRI HARI RAO: 

wm the MiniIIer of FJNANCE be pie." 
to illite: 




